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[Prof, Madhu Dandavate]

would heve been agble to guide the
Minister concerneq in the negotiation
that jz going on on the Assam jssue
80 that a particular line could have
been adopted and discussion could
have been quite useful, Inspite of tha
why this is being done?

AN HON. MEMBER: It is in con-
sultation with the Opposition.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): If
we had not brought the Budget
and Proclamation the hon. Members
on the other side woulg have objected
saying why we have not taken the
earliest opportunity to bring this be-
fore the House and get the endorse-
ment. The first Ordinance issued by
the Assam Government expired on
30th June. Then under the exercise
of powers of the President under 357
of the Constitution, the President is
authoriseq to certain expenditure un-
til the Parliament adopts it. There-
fore, we want to bring it es early as
possible. Otherwise, the work of the
House ig such that thig wil} be delay-
ed beyond the next week. That is
why we want special permission to have
it passed. This has nothing to do with
the negotiations because in any event
the Budret has to be passed and the
new Government which is going to be
formed must have money to spend and
administer. Therefore, in the interest
of Assam il was done.

MR. DEPUTY-SPEAKER: He is
satisfled.

12.45 hrs,

STATUTORY RESOLUTION RE:
APPROVAL OF PROCLAMATION
IN RELATION TO STATE OF

ASSAM AND
ASSAM BUDGET, 1881-82—GENE-
RAL DISCUSSION
AND

DEMANDS FOR GRANTS (ASSAM),
1981-82

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): T beg
to move:

and Assam Budget, 296
1981-82
“That this House approves the
Proclamation issued by the Presi-
dent on the 30th June, 1981 under
article 358 of the Constitution in
relation to the State of Assam.”

Shrimsatj Anwara Taimur, Chijef
Minister of Assam, submitted the re-
signation of her Ministry to the Gov-
ernor of Assam on June 28, 1981, In
his report to the President dated
29th June, 1981, copies of which
were lajd on the Table of the Lok
Sabha/Rajya Sabha on 17th August,
1981 ang 19th August, 1981, respec-
tively, the Governor recommended
issue of proclamation under article
356 of the Constitution. He also re-
commended that the State Assembly
may be kept under suspended anima-
tion,

—

The political situation in Assam is
still fluid. Accordingly, no Ministry
may be able to assume office by 31st
August, 1881 by which time the pre-
sent Proclamation will expire unless
approved by resolution by both the
Houses of Parliament.

I would, therefore, request the
House to accorq its approval to the
proclamation issued by the President
on 30th June, 1981, in relation to the
State of Assam.

MR. DEPUTY-SPEAKER: Resolu-
tion moved:

“That thijs House approves the
Proclamation ijissued by the Presi-
dent on the 30th June, 1981 under
article 356 of the Constitution in
relation to the State of Assam.”

We take up items 12, 13 and 14 toge-
ther, that is, the Statutory Resolution.
General Discussion on Assam Budget,
1981-82 and the Demands for Grants
on Account (Assam), 1981-82 Three
hours’ time has been allotted.

Motijon moved:

“That the respective sums not ex-
ceeding the gmounts on Revenue
Account and capital Aceount shown
in the fourth column of the Order
Paper, be granted to the President
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out of the Consolidatéed Fund of the
State of Assam to defray the charges
that will come in course of payment

during the year ending

the 31st

Budget, 1981-82
Day of March, 1982, jn respect of
heads of demeands entered in the
second column thereof against
Demands Nos. 1 to 73

Demangs for Granis (Assam) 1981-82 submilied to the Vole of Lok Sabha

i, Dot fwsRioie smdhone
Assam islative Assem- the House
bly on 31-3-1981
Revenue Capital Revenue Capital
1 2 3 4
Rs. Rs Rs. Rs
1. State Legislature . 18,56,400 oo 34,47,600
2. Council of Ministery . 8,05,000 . 14,958,000
3.  Administration of Justice * . 55,68,300 iz 1,03,41,700
4. Lilecuons . . 26,34,600 o 48,92,400
5. Taxes on Income and Expenditure 2,69,800 . 5,01,200
6. Land Revenue and Land Ceiling  2,63,39,500 4,89,16,500 -
7. Stamps 3,14,800 . 5,84,200
8. Registration - . 9,77,000 o 18,14.000
9. State Excise -+ . . . 24,01,400 . 44,59,600
10. Sales Tax and Other Taxes 34,46,100 . 63,99,900
11. Iransport Services 1,17,48,100 . 2,18,17,900
12. Electrical Inspectorate 2,74,800 . 5,10,200
13, Small Savings - . 1,07,500 o 1,99,500
14. Financial Inspection . 78,800 . 1,46,200
15. Civil Secretariat and Attached
ices . . . 1,11,91,300 .. 2,07,83,7
16. District Administration 1,06,24,100 .- 1,97,30,900
17. T rmry and Acoount.s Adn-:m:slr‘- 36,40,000 - 67,60.000
18. Poliee < - 11,21,88,000 35,000 20,83,49,000 65,000
19 Tails : . . . 59,70,000 o 1,10,87,000
20. Stat‘onerv and Printine - . 49,89,800 ‘e 92.67,2
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! 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.

21. Administrative and Functional

Buildings . 3 ' * 3,32,54,800 2,95,(0.200 6,17,59,200 5,91,0.700
22. Fire Services - - J . 31,98,200 59,39,700
23. Vigilancc and Special Commissions 3,95,100 7,33,500
24. Civil Defence and Home Guards 57,00,500 1.05,86,500
25.  Guest Houses, Governmeat Hostels; P

ete. E E - = 9,22,200 17,12,{00
26. Administrative Training - . 204,200 3,79,(00
27. Vital Statistics, etc. 3,44,700 3.39,700
28. Pensions and other Retirement

Banefits v s . 1,24,31,200 2,20,86,(00
29. Aid Materials 33,092,200 61,45, 00
20. State Lotteriev ° - - . 10 75,100 19.98,200
31.  Eduction 33,71,29,000 66,700 62.70,97,000 1,33,200
32.  Act and Culture 38,46,900 71.44,100
33. State Archives * . . 35,000 65,000
34. Medical and Public Health - 15,18,61,400 45,000,000 28,.028,(00 €0,00 (O
35. Sanitation and Sewerage 4.68,000 8,69,000
36. Housing Schemes £0,15,000 12,00,000 1,48,85 (00 24 00,C0C
37. Reside=atial Buildings . C 92,33.200 1,13,37.000 1,71,47,100  2,26,74,000
38. Urban Development . E 55,15,600 8,°0,000 1,02,43,400 17.00 000
39. Information and Publicity * 21,04,500 39 08,500
40. Labour and Employment 87,69,4C0 1,63,22,(00
41  Civil Supplies * S ' . 42.43.€00 78,81,£00
42. Relief and Rehabiliation 43.400 £0,€00
43. Welfare of Scheduled Castes/

Scheduled I'vibes and others 1.17,01,000 10 00 000  3,17,59,000 20,00,000
44. Social Welfare ©  * »  * 7555500 1,40,31,50
45. Prohibition . . 15.43,500 . 28,66,200
46. Pcnsions to Frecdom Ffighters,

Rajya Sainik Board, etc. - 13,86,000 F 25,74,000 .
47. Natural Calamities » - 2.42,20,000 . 4,49,£0,000
43.  Social and Community Services 1.70,100 3,34,200

T
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Revenue  Capital Rivenue  Capital
Rs Rs Rs. Rs.
49. Planning Brard C . 11L,12.700 20,66,300
50. Cooperation ’ 2,13,41,400 1.57,83,600 3,96,34,600 3,15,67,400
51. North Lastern Council Schemes « 91,53,600  53,62,300 1,69,99,400 1,07,24,700

52. Statistics . . . . 43,75,700 81,26,300 .

53  Weights and Measures . . 11,45,600 " 21,27,400

54, ‘Trade Adviser * - . . 1,91,100 . 3,54,900 .

55  Aegriculture . . . + 11,57,37,100  81.00,000 21,49,39,900 1,62,00,000

56 Trrigation . . . + 15595300 8,36,36,300 2,89,62,700 16,72,72,700
57. Soil and Water Conservation * 1,43,81,200 52,74,700 2.67,07,800 1,05,49,300
58 Animal Hushandry and Veterinary  1,01,08,000 5.59,15,000
$9  Dairy Developuient C e 44,23,000 . 82,16,200
G0 Trheries . . . . 71,27,100 66.700 1,32,35,900 1,33,300
61 Fo cste . . . * 6.07,76,500 11,28.70,500
62. Comm vutv 1) velopmeit + +  2,93,66,100 5,45,36,900
63 Tuduerries . . . 74.24,900 96.50,000 1,37,89,100 1,93,00,000
61  Sericulture and Wearine - - 1,55,99,500 83,000 2,89,70,500 1,66.000
65 (otlage Inlustrics . . $5.95,800 56,30,000 1,59,64,200 1.12,60,000
65, ADmesard Mia . : 29,723,100 14,03,33,300 52,42,900 31,26,66,700
67  Tlood Control . = 19527200 4.73.66,700 3,62.64,800 9,47,33,3%00

68 Rowvisand? udr » 6 42,45,700 5.55 40,300 11,93,13,300 11,10,80,760

69 Tourwsr . . . . 10.99,200 20,41.700
70. Paymentol Conpr vaton and
Asitnnent 'y li-al Bodies
and Panchay 1t Raj Institutions  1,36,73,900 2.53,94,100
71.  Assam Capital (.0 nirucuon - 10,63,300 21,26,700

72  T.oans and Arvances to Govern-

ment Servants . : 1,65,66,700 3,31,33,300

* Autho ised to be withdrawa from and out of the Consolidated Fund the Stato of Assam by d;p
Assam Appropriation (Votie on Account) Ordinance, 1981. W

_ ¢ wsInsludes amounts autherised by the President of India under article 357 (1) (c) of the Gone
stitution of Tndia vide Ministry of Finance Notificatioh No SO. €10 (E) dated 27-7-1981, * ' 5
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SHRI G. M. BANATWALLA (Pon-
nani): I beg to move:

“That the demand under the head
Council of Ministers be reduced to
Re, 1.7

[Oscillations in Government
stand with respect to the ‘“fore-
igners issue” while holding talks
with the agitationists.] (1)

“That the demand under the head
Council of Minjsters be reduced to
Re. 1.7

[Government’'s lack of constant
consultation with the representa-
tives of minorities and tribals in
Assam in itg continued search for
a just solution to the ¢‘foreigners’
issue”. (2)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Mr.
Deputy-Speaker, Sir, once again we
have an opportunity to discuss the
situation in Assam, The hon. Home
Minister hag stated that the situation
there is fluid and Assam is now under
the President's rule.

It is not a very happy situation that
the Central Government has to rule
a State through the Governor, The
situation has been continuing and the
effort of the Central Government to
have a popular Government thecse has
fajled. I presume, the political horse-
trading js stjll going on and that is
why this Government requires some
time. But behind this, there is an-
other important question pertaining
to our national unity, our natjonal in-

tegrity.

The secessionist movement and the
divisive movement in Assam has not
been dealt with firmly by the Ceniral
Government. In the newspapers, we
find that the Central Government is
trying to give concessions to the djvi-
sive forces who have been fighting
against their own countrymen in the
name of foreign nationals. It is dan-
gerous. The Government should have
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dealt with these elementg more firm-
ly. But instead of that, we hear, the
cut-off year may be brought down to
1967 as against 1971, Why is it so?
There was some sort of 5 consensus
among lhe political parties that the
cut-off year should be 1971. Why is
it that the Central Government is
trying to give concessions to those
farces which distributed leaflet; in
Assam demandjng a separate State
for Assam, an independent State of
Assam.,

AN HON. MEMBER: United State
of Assam.

SHRI SATYASADHAN CHAK-
RABORTY: This movement has un-
leasheq separatist and divisive forces
in other parts of India. Today we
find that in some parts of Indig some
people and some politjcal leaders are
demanding independent status. I think
that the Government should seriously
consider the whole matter, In West
Bengal with the active support of
Congress-1, the demand for  Uttar
Khand was raised. In Tripura, these
divisive forces were responsible for
the djsturbances and in Gujarat, in
the name of reservation, the people
were sought to be divided. These are
dangerous portents. I request the
Central Government not only to take
note of these trends but to give &
serious thought to it because we want
tn see that our country remains united.
It is true that I come from Bengal.
I am a Bengalee, One may be coming
from Bihar and is a Bihari, We may
be Bengalis or Biharis, but we are
also Indians. Any movement which
is directed against a section of the
countrymen, particularly the linguis-
tic minorities, should be firmly dealt
with. But, unfortunately we find that
the Central Government js continu-
ing dialogue indefinitely. There should
be an attempt to have a political set-
tlement. But then the elements, the
disruptive elements, the elements
which are trying to kill people in
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Assam, the elements which are trying
to continue the sense of insecurity in
the people belonging to the linguistic
and other minorities, should be firm-
ly dealt with, That has not yet been
done. 1 have reports with me that
in Assam, there is terrorisation and
particularly the people who are lead-
ing the democratic movement, the
trade union leaders, the kisan leaders
and the student leaders are attacked.
I will cite only one e¢xample for the
information of our Home Minister.
Shri S. Devroy wag shot at, at 10.15
P.M. on 16-8-81 while he was in his
quarters. This is in Fertiliser Town-
sh’'p, Namrup. The assailants came
by scooter and knocked open the
door and shot. One of the bullets out
of the three pierceq his abdomen. He
is now in Medical college hospital at
Dibrugarh.

The secessionist forces, the disrup-
tive forces, are now terrorising the
democratic elements. As for the Pro-
gramme of collecting crore masg sig-
natures against this so-called foreign-
ers issue, the AGSP and AASU peo-
ple are mounting different forms of
serious attacks, as for example, phy-
sical assault, intimidation ete. in front
of the teachers, prinicpals and even
the Police, without any protest or re-
sistance from these classes, This is
the state of affairs that is still con-
tinuing and Assam is under Central
Government. I would like to ask our
Minister should he not try to put a
stop to all these types of hooliganism
there. Shoulg anti-social elements
gain upper hand in a State? Should
the Central Government allow thé
administrative machinery of the State
to ba used by the secessionist forces?
Is it not the duty of the Central Gov-
crnment to bring back the sense of
‘security in the minds of the people
of Assam, particularly the people be-
longing to linguistic minority groups?

Mr. Deputy-Speaker, Sir, I sympa-
thize with the people of Assam be-
cause Assam is one of the least deve-
loped States of India. I also agree
with thase people who claim that
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unemployment jn Assam is rising, I
sympathize with the genuine demsands
of the Assamese people, the democra-
tic demands of the Assamese people,
when they demand economic deve=
lopment, when they demand employ-
ment for zll.

Now, I would ask the Government
to realise why these dijvisive forces
are getting stronger and stronger.
This is because of the fact that our
economic condition is precarious. This
is because of the fact that the policies
that the successive Governments have
been pursuing are policies which
strengthen big landlords, monopolies
and foreign multinationals. In spite
of all tall talks of economic deve-
lopment and self-reliance, fifty per
cent of pur countrymen are below
the poverty line. What happens be-
cause of this precarious economic
condition? Some of the poljtical lea-
ders, some of the leaders who lead
the secessionist movement. take ad-
vantage of this condition. Think about
Gujarat. How was it that the stu-
dents could be led to such a move-
ment where the houses of the poor
Harijans were burnt? The issue is
mainly economic, and the failure of
the Central Government on the eco-
nomic front is giving g5 handle to
these divisive forces. I say it firmly
that some foreign elements, foreign
countries, are taking advantage of this
situation. They are interested in de-
stabilisation. They are taking ad-
vantage of this condition. Foreign
money is being pumped inty our
country to be used by these divisive
and secessionist forces. I think, the
Central Government should boldly
declare that they woulg resist all
such foreign attempts which try to
disintegrate our country, which try
1o strengthen the divisive forces which
trv to destabilise our country, Instead
of making such firm statements, we
find, the Central Government is trying
to come to terms...

MR. DEPUTY-SPEAKER. Are you
going to conclude in one or two
minutes?
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SHRI SATYASADHAN CHAEKRA-
BORTY: Yes,

It is most unfortunaie that, be-
cause of short-term political interest,
the Central Government, the ruling
Party, is trying 10 have a compromisc
with those elements which are work-
ing against the unity of India.

13,30 hrs

1 have gone through the Budget.
[ remember very well that our Fin-
ance Minister proposed that they
would undertake certain programmes
of economic development for Assam.
I ask our Finance Minister to say
frankly whether this Budget reveals
any such programme, what are the
concrete steps he is going to take
to see that the problems of Assam are
seriously dedlt with and solved. Un-
fortunately though very little time
I had to cover it because this was
made available only yesterday, I find
that there js no serious thought given
to the economic problems of Assam
Mr. Denuty Speaker, Sir, I will con-
clude with this warning to the ruling
Party and to ths Central Government.
You are giving indulgenre, you are
trvine to compromise with those ele-
ments in our country for your politi-
~al gain which are undermining the
unit of our countrv. The question
is not who formgq the Ministry, The
ma~stinn is how we maintain the unity
nf our n~ovole, how we fieht the ceces-
sionist forces and how we can ficht
those forres which arpe trving to dis-
integrate India

With theen words I would request
th. Contral Government to take stern
artion against the s~ceesionist forces
which have created ~ reien of terror
UInfortunatelvy the administration at
thn head of which is the Governor,
is helning th. antj-social clements in
Aggam and terrorising the demoera-
ti~a elements. ... (Inferruntions) Yes.
the vrw Ginvernor Thp old Governor
Alen Al4 +tha samn thing. Thev are
attackine the trade union  leaders.
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the Kisan leaders and particularly,
the left elements and the democratic
clements,. Whose interests agre you
serving by terror'sing the democratic
elements in Assam who stand for
the unity of the country and which
1s the most sensible section of the
Assamese-speaking people? That Is
my question. And I request the
Central Government to stop this ter-
rorisation, to stop this atmosphere of
insecurijty and to restore normalcy in
A<sam With these words I conclude.

Thank you, Sir.

MR DEPUTY-SPEAKER: The
Hous~ now stands adjourned to meet
again at 2.05 pm

13.03 hrs.

The Lok Sabha adjourned for Lunch
till Fipe minu*es past Fourteen of the
Clock.

The Lok Sabha re-assembled after
Lunch at Ten minutes past Fourteen
of the Clock

[SHrt GULSHER AHMED—n the
Chair]

STATUTORY RESOLUTION RE:
APPROVAL OF PROCLAMATION IN
RELATION TO STATE OF ASSAM
AND ASSAM BUDGET, 1981-82—
GENETAL DISCUSSION AND DE-
“[ANDS FO GRANTS ON ACCOUNT
(ASSAM), 1981-82—Contd

SHRI SONTOSH MOHAN DEV
(Silchar). Mr, Chnirman, Sir, I rise
to support the Assam Budget which
has been placed before the House by
Shri Maganbhai Barot and alse the
Proclamation of the President’s Rule.

Sir, before I come to the Budget I
must say that I was deeply distressed
to hear the speech of Shri Satya-
sadhan Chakraborty of CPI(M). In
his speech he has levelled allegation
against the Central and State Govern-
ments for not enforeing law gnd order
in Assam and not tackling secessionijst
forceg there. Sir, as you know a po-
pular Government was formed In
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Assam and the fall of that Govern-
men; was mainly due to leftust par-
ues, viz,, CPI(M) and CPI for with-
drawing their support suddenly on
the plea that the budget which was
presented by Mrs. Taimur jn Assam
Assembly had an allocation of Rs, 100
to look after the prisoners of national
securily in jails. On that plea they
withdrew the support. Sir, there taey
could not atford to support the ex-
penses on checking the secessionist
prisone.g under pational secuirjty
whereas on the other hand they are
alleging that the Central and the State
Government are not taking any action
against secessionist forces. This is the
double standard tney are playing.
Here they support the same budget
which inecludes th:g jtem and in the
Assembly they withdrew the support
on this very item which broucht
about the fall of Mrs. Taimur Gov-
ernment in Assam. If they did not
want tc chow doible standard they
should have walked out of Parliament
because their standard of decision
should Le fhe same on an all-India
level and State-level. Why do they
have one standard in Assam and an-
other standard here? I want an ans-
wer. (Interruptions)

If I am wiong, you convince me
and I will be too pleased to correct
myself, CPI(M) at o010 stago used
to say that thoy would not parfi-ipate
in any Governm:nt in the country but
after some time they decided thet
they will form Government and create
communal and constitutional crisis.
In Assam they have been succcssful
to create constitutional crisis during
the period of Golap Borbora, Haza-
rika and Mrs. Taimur regime. At the
Centre Shri Morarji Desaj was a
victim of their support for some
time ang ultimatelvy they sent him
to an asylum and he is now out of
power here, No douht, I thank them
far that but in future they should
adopt onlvy one standard.

Sir, this budget which hss been
presented shows an overall defleit of
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Its. 19.04 crores. Of course, the de-
ticit 15 lower than the previous yeag's
deuicit which was Rs, 20.65 crores.
Tais 18 due to the gradual normalcy
bruugat about by Mrs. Taimur gov-
vinment. The revenue receipts have
804e Up. ‘inis is the outcome of good
work done by Mrs. Taimur govern-
meni, Assam’s economy js in a very
bad shape and the present turmoil in
Assam 15 mostly due to tie econe-
mic  backwardness of tLhe State.
A 3am’s eeconomy can only be impro-
veq by giving juslice to the people
of Acsam as regards royally on oil.
They have increased royalty irom
ns. 43 17 Rs. 61, But recently the
Poetroieum Minister said in the Rajya
Sabha that they are going to consider
further increase of Royalty in Assam
and Gujarat crude oil. If the price
of crude js taken intp; consideration
and if the royalty given for other
products of States, normally 20 per
cent, is taken into consideration, you
will gee that the royalty rate will
come to Rs, 216 per tonne of crude
oil. Ang we are now going to the
international markets gnd we gre buy-
ing finished petroleum products at
high rate. We are buying crudg oil
at very high prices. Instead, you
can exploit the potentialities of Assam,
Assam has got great potentialities in
respect of crude oil in Cachar distriet
ond there are such potentialities in
Tripura also. There are possibilities
ol cxploration of oil in all these pla-
ces. So, T demand that steps must be
taken by the Central Government to
incresse the royalty in Assam re-
aardinT il and royalty he increased.

Now I come to the Tea Industry.
The Tea industry is the main earner
for the exchequer of Assam. It is
in g very bad shape nowadays. Half
the tea gardens in Assam are now
on the verge of closure, due to the
heavy taxation burden by the Central
Government and the State, especially
in respect of Agricultural Income-tax
imposed by the State Government, It
becomes a burden and cause of worries
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[Shri Santosh Mohan Dev]

to the people of that State as these
things are creating labour unrest in
that part of the country. Recently
there was a seminar held in Delhi
under the chairmanship of Shri Pranab
Kumar Mukherjee. In that seminar
there was an appeal by the Central
Government to the State Govern-
ments to see that the tax burden by
States on tea industry should be re-
duced. But unfortunately in this
Budget we do not see az reflection of
that appeal. I see that Rs. 26 crores
are proposed to be raised from this
Agricultural Income-tax alone from
Tea Industry. I hope that the Fin-
ance Minister will take care of it and
see that the Tea Industry is helped
in everv way to overcome this erisis.

In my district there are three tea
gardens which are under the Assam
Tea Corporation, which iz a State
Government organisation. Unfortu-
nately, during the last 4 weeks 1
have got various telegrams saying
that the workers are not getting their
wage, they are not getting their ra-
tions and so on. Sir, if this is the con-
dition of a Government run Corpora-
tion you can wel]l imagine what will
be the condition of other privately
owned companies. Sp I request the
Central Government to take care of
that.

We come to Education. For Educa-
tion the Budget has given some money
allocation. But I wish to draw the
attention of the House and the at-
tention of the Government of India
to a particular situation in regard to
Education and university affairs. Here
what is happening is this: On some
pretext or the other every 10 years
there is some agitation in Assam,
there is some trouble or other in
Assam. 1 wish to bring to your notice
that the Gauhati University passed
a resolution in the year 1872 that from
1082 onwards Assamese only will be
the medium of instrustion in Assam.
T? they want to keep Assamese s ohe
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of the medium of instructipn I have
no objection but I urge upon the
Government of India and the State
Government of Assam to see that the
linguistic minorities of the State have
adeguate right to pursue their educa-
tion through their mother tongue,
that is, Bengali, Even if Bengali is
not possible to be introduced as me-
dium of instruction, I request that
English must be retained as medium
of instruction. If that cannot be done,
I demand, there should be a separate
university in Cachar with medium
of instruction in English, Hindi, Ben-
gali and Assamese, as is being done
in the Calcutty university, When other
States are doing it, I don't know why
Assam could not do it. I don't know
why Assam should be an exception to
such g practice. Unless this is done I
fear there will be another trouble in
Assam in 1982

Now I come to the subject of Com-
munications.

Assam is very much backward in
respect of communications. I told Mr.
Makwana that I will be speaking about
h's committee; that is why probably
he is not present now in the House!
The Committee formed by the Centre
has never met; he says that the Cen-
tral Ministers have no time to attend
the meetings and as a result the Com-
mittee is inactive. This Makwana
Cummittee was formed by the Prime
Minister and there are some of the
Central Min'sters in that Committee.
Their function is to see that the eco-
nomic backwardness of the whole of
the north-eastern region is set right
and their economy improved. It is al-
so the function of the North-Eastern
Council to see that the various pro-
jects are implemented, 1 request the
Government of India to see that both
these committeeg are made more ac-
tive. It !s always being sald in Assam
that those who agitate are being re-
warded! 1 come from the district of
Cachar. Only two were elected from
the State., myself and Mr. Lagkar. We
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both were elected. In the whole State
of Assam we fought the election. We
have associated ourselves with the na-
tional mainstream. We claim that we
the pzople of Cachar are the symbol of
national integration in the State of
Assam. Now Mr, Chakraborty claims
that most of the people of Assam are
secessionist minded but I claim not all
the people are like that. It may be
a handful of people. All Assamese
are not bad. I am a Bengali speaking
man and we are in Assam for the last
four generations. The happiness and
sorrow of Assam is my happiness and
sorrow. The Government only react
to the demand of agitationists, not the
people of Cachar which has been term-
ed by the Prime Minister as an “Island
of peace.” We believe n a peaceful
way of agitating for our d . But
nothing has been done in m "l onstitu-
ency. Silchar has been included jn
the integrated plan by the Central
Government for development of the
medium and small town. Sanction has
been accorded by the Central Govern-
ment. Buf the Assam Government
could not give maiching money and
because of the lack of fund realisation
in the State of Assam. the plan could
not be ‘'mplemented. I would there-
fore request thai they should make
some deviation from their present sys-
tem followed all over the country, as
Assam is a very backward State. If
you say that the State should give
matching contribution, it is very diffi-
cult for the Sbate to implement any
plan,

Now, when the officials came here
for the conference under the Presi-
dent’s rule, they had assured us that
they would be able to raise funds.
They assured Central Government that
the State would contribute towards
food for work programme but because
of lack of funds in the State, the food
for work programme could not be
made successful.

Now, we have been requestng the
Central Govermment, particularly the
Rallway Ministry, for the construction
of broadgauge railway line from Gau~
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hati to Dibrugarh. Every time they
are shifting the date of starting the
worii. The hon. Railway Minister,
Shri Kedar Panday 's sitting here and
1 would request him to implement the
scheme 1mmediately.

THE M.NISTER OF RAILWAYS
(SHRI KEDAR PANDAY): That will
be implemented,

SHRI SONTOSH MOHAN DEV:
Thank you, Sir. Further a sanction
of Rs. 10 crores for strengthening ot
Lwnding-Silchar railway line is re-
quired ummediately becaus: it 1s jife-
line for Tripura, Manipur, Cachar and

Mizoram and all are dependent on this
line.

Now, the Central Government has
taken up construction of some roads
under Border Road Construction.
Tnese roads need immediate repairs,
Moreover the work on the national
nigh way 31 must be taken up imme-
diately, as the road cond'tion there is
Im a very bad shape. If one goes to
Assam and travels by road from one
corner to another, he would know the
present condition of the roads.

Sir, I would not comment on the
presen{y negotiation with the Assam
agitators because I have got full faith
in the Central leadership. But what
I would like to impress upon them is
while having a dialogue or while sign.
ing an agccement with them, they
should not sell off the interests of the
linguistic and religious minoritles of
the State. The students of AASU or
the AGSA represent only a small sec-
tion of the people of Assam. The
right of the linguist'c and religious
minorities of the State should not be
hampered in any way. We are not
animals. We are also human beings.
We are also the citizens of India.
While considering citizensh'p of India,
¥ou must iake into consideration the
corroboratory documents Jike -ick-
shaw licence, ration cards, school cer-
tificates, radio licences, post office sav-
ings accounts and also the birth certi-
ficates from the hospitals or the nurs-
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wng home and the Government Medi-
cal Culiege. If they ask for my cilizen-
slup certihcate, I will not be able to
Produce. But I am in Assam for tour
generations. My father was a politi-
cal suiferer and he was a Mumster, I
have no citizensh.p certificate with me.
Hence I would request the Government
of India to take all these factors nto
consideration while granting citizen-
ship cerlificates to the people of
Assam. I would request you to take
thege factors into consideration when
you appoint a Tribunal. The ir bunal
must be non-commital. I am not say-
ing that all the judiciary in Assam is
committed to the movement, pbut those
who have commiited themselves to the
movement should not be taken into
Tribunals In case of the machinery
for implementing the question of detec-
tion and delet’on, the police in Assam
must be selective suitably. There is
the Central Police, Reserve Police and
other Police, they must all be continu-
ed. T am not azainst the police, but
our experience in North ILakhimpur
with the police has been very sad, and
that must not be repeated. And the
cut-off year must be shifted from 1971.

With these words, 1 support th's and
I hope that there will not be another
occasion after six months to come to
this House with the budget for Assam,
and there will he a popular Govern-
ment there and better wisdom will
prevail on the leftist parlies, as also
my friends here including Shri Satya-
stwdhan Chakraborty

ot Frzar @ S (sv_ ) -
WA WER-7T, ¥ ATHEAT FY AW
Y 27 Q0T = FOwERA AT Fr
geafaw @ e wwadf ¥ 3@
E FE | IR TRT Fowwm
¥ gt gor, s H-w@r e ; daw o
¥ agrer 5 e oifedt ¥ r e,
fes Tw@ 3 agr gaoe a Y, 2, W
)l | ag ow AW W g W
ag g9 32 ¥ fac om RVarrdAY §
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SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Mr. Chairman, Sir,
last year while participating in the
debate on Assam controversy I had
suggested that in a democracy like ours
dialogue is the best form for settling
all disputes rather than confrontation.
We are all happy to note that since
our Government came to power they
have been doing their best to see that
in place of confrontation, there should
be dialogue. For the last one and a
half years there has been a constant
dialogue between the Government of
India and those who have started the
agitation. Last year there was so
much of heat generated on this ques~
tion of Assam, in this House. Today
we find that there is no heat generat-
ed. Rather everyone of us is trying
to understand each other,

I would like to bring to the notice
of our friends that last year we said
that there must be g kind of program-
me to find out a solution to this pro-
blem. When the Government of India
is trying its best to see that we should
gettle all our problems by mutual dis-
cussion, some incidents have happen-
ed which need to be brought to the
notice of the whole country,

There was fn incident at Chapraka-
ta, Golpara District, where gbout 12/14
AASU volunteers prevented the hoist-
ing of national flag at the rallway sta-
tion. National flag was pulled down by
AASU volunteers at several other
places in Darrang and Sibsagar Dis-
fricts. At Belsor, Kamrup District,
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national flag was hoisted by the Sub-
Registrar in his office. After some
time it was pulled down. At Naojan
in Sibsagar District, the hoisting of
the flag was prevented. National flag
hoisted on the premises of g school
under Barhola P.S., Sibsagar District
was pulled down. You know that the
Commiss.oner of Upper Assam Divi-
sion was killed in bomb blast. At-
tempts were made o sabotage AIR
transmitter, pipeline and railway track.
The number of incidents of violence
directed against members of political
-parties is more than 190,

Let us see the context of such hap-
pen'ngs. For the last one and a half
years, we have been {rying to under-
stand the problem. The Government
of India, the Home Ministry and the
Prime Minister are taking personal in-
terest in this problem. As we are fac-
ing a big problem, people are be ng in-
vited to have talks so that we can
understand each other. When such is
the atmosphere over here, why do theSe
‘neidents take place on our borders?
Because the forces of de-stabilisation
within the country are glven encour-
agement from outside, by our neigh-
bouring States.

Here I am very happy to note that
after all these deliberations a 12-point
programme has been formulated by
the Government. I am not going into
all those points. But I will go into
the salient features of this 12 point
programme, It says that safeguards
shall be provided to protect, preserve
and promote the cultural and linguistic
identity and heritage of the people of
Assam. The mnames of foreigners
found to have entered Assam after
March 25, 1971, shall be delected from
the electoral rolls and steps shall be
taken to deport them. Those foreign-
ers who came to Assam between 1861
and 1971 shall be detected. A machi-
nery, which commands the confidence
of all concerned, will be set up for this
purpose, In identifying the foreign-
ers, the 1951 Natlonal Register, cons-
titutional provisions and all other do-

Assam and Assem 390
Budget, 1981-82

cuments and papers will be Honoured.
These are the most important things
which this formula contains. So, X
think thete is no ground io say that

this agitation or controversy will cone
tinue.

15 hrs,

In thig connection, if you analyse the
policies followed by bigger States, in-
ternational States, so far as their bor-
der population is concerned, they are
managed on scientific lines. If you
consider the border policy pursued to-
wards Mangolia by China and the So-
viet Union, they are tryng to solve
the problem according to their own in-
terest. Again, take the case of Tibet
China has modifled its border popula=-
tion policy in Tibet to guit her, There=
fore, we must be ca in our policy
in the north-eastern région, where we
are having 7 States with a population
of two crores. Naturally, the balance
of population in that region must be
maintained,

Here I would like to refer to the bor-
der population policy pursued by Bang-
ladesh itself. We must be very care-
ful as to what is happening in Bangla-
desh today. All those Generals, who
were in the army when Mujibur Reh-
man was fight'ng against Pakistani ag-
gression, almost all of them have been
killed either mutually or in other ways.
Today the repatriates from the Pakis~
tan army have taken full control of the
Bangladesh army. 25 West-Pakistan-
trained officers of the Bangladesh army
are in China for the last six months
for training. In the north-eastern re-
gion we have States which have bor-
ders with both Bangladesh and China.
Whenever we have 3 border, wh'ch is
going to be inimical, the population
policy requires to be balanced Theree
fore, these developments will have to
be very closely taken intop considera=
fion and the problem studied seriously.

So far as the people of Assam are
concerned, we will assure them that
we will preserve their cultural iden-
tity. because it ig not only g problem
of Assam but a problem for the whole
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of the Indian population. Therefore,
whenever we are thinking of solving
the problem of Assam, we will have to
take into consideration the greater in-
terests of the Indian nation, the unity
of the Indian nation, the sovereignty of
the Indian nation and its integrity, be-
cause this concerns not only one sec-
tion of population put all sections.
Since it is the largest democracy in
the world which we are trying io pre-
gerve, its cultural life and values, we
will have to give so much importance
to the solving of th's problem,

Should we not take into considera-
tion that the national life of India is
not affected when we are trying to
golve the problem of Assam? When
the national flag is being dishonoured,
when a Divisional Commissioner is
being killed by a bomb blast, when
the political parties are being harassed
and victimised, should we allow this
to go on like this? Therefore, a way
out should be found. Negotiations are
taking place, dialogues are going on
and we are irying to see that the pro-
Blems are mutually solved to the satis-
faction of all sides, calm and peace
are restored so that we can find a solu-
tion to the problem.

Therefore, I would like to support
the Proclamation and the Asam Bud-
get. In this connection, I would like
to plead before the hon. Finance Min-
igter that 1n Assam there are many im-
portant economic problems to solve,
Specially the problems of unemploy=
ment and industrialisation. If they
need it, let us give them thousands of
crores of rupees to industrialise Assam
and provide more and more employ-
ment to the brave young people of
Assam, to see that we build a strong
Assam so that Assam will strengthen
India and not weaken us. With these
words, I support the Asam Budget.

st Qe sw@ qwi (Vo)
gefa AgRY, AEM w0 T g
urr et qficfeafs # frae v @
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SHRIMATI GEETA MUKHERJEE
(Panskura): I wag really amused at
the accusation of hon. Member Shri
Santosh Mohan Dev. Since he un-
derstands Bengali, I will use on Ben-
gali proverb;

“Chorer Mar Baro Gala.”

That means thief’s mother 1s ihe
most loud mouthed, Really, they
knocked down together Assam Con-
gress (I) Government under Anwar
Taimur after a lot of trouble. Though
we the Left Parties have on very
many dquestions differences with the
Ruling Party over here but in Assam
since there were extremist elements
working against thig country, we let
themn have that Government and did
not come in their way 1In fact our
support meant quite 3 1ot, But if that
Government failed, Shri Santosh
Mohan Dev knows very well that it
was because there were many Anwar
Taimurs inside his party all of whom
wanted t¢ be the Chief Minister.
That ig the reason why the Govern-
ment fell The Congress (I) Party
could not unite, So, if the Govern-
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ment fell, everybody knows and it is
a common knowledge that it fell due
to fac¢tional fight, whatever may be
sajg for public consumption. Other-
wise the truth is evident, I shall not
go intp that any more. It is really a
pity. You better try to put your
house in order.

® Then, we are very much worried
about the way the negotiations are
going on, All the hush-hush business
1s an ominousg thing. There was a
Consultative Committee on Assam set
up by -the present Government, All
these negotiations gre taking place.
But so far as my knowledge goes, that
Consultative Committee has not met.
The Government has not calleq the
meeting of that Consultative Com-
mittee. Sp far gs we are concerned,
we gre worried because we agree that
1971 be the cut-off year and we
even also aggree that a little flexibility
can be there, but we are hearing from
the press and newspapers, not from
the Government sources because no-
thing is being made public properly,
that the Government is going to con-
cede to the cut-off year to be, not
even 1967, but 1966, It js a dangerous
thing This wil] not solve the pro-
blem of Assam because everybody
understands that lakhs and lakhs of
people to be driven out of 5 State be-
cause they are speaking another lan-
guage will create guch 3 problem and
such a chain reaction ‘that it will be
very bad for India’s national integrity
and alsp for Assam, So, we are very
much worried about it 'We do not
think that such concessions should be
given to the extremists.

I know that in Assam everyone is
not an extremist. I know that in
Assam there are plenty of patriots
whg are fighting for some just cause,
But I am absolutely sure that *here
are extremist elements whp are acting
in a way that they are not seeing the
whole thing in its entirety. That is
why I definitely think that the Gov-
ernment should call the meeting of
the Consulative Committee on Assam
and consult different parties in Parlia-
ment, They may be having different



487 Proclamation re. SRAVANA 29, 103 (SAKA) Assam and Assam 838

ideas about it. I am not saying that
they are all agree. But they should
be consulted before taking any deci-
sion. We are gure that this expulsion
businesg has to be stopped one way
or the other because the expulsion of
lakhs and lakhs of people, whether 1t
is 47 lakhs or 11 lakhs or 4 lakhs, I
do not know, cannot be done, This is
what I have tg say ag far as the Pro-
clamation part ig concerned.

About the Budget part, I have no
time to go into all the details, all the
troubles of Assam and how it was left
backward, ete, Thig is very impor-
tant. But I am just saying about the
present Budget of Assam. The pre-
sent Budget seems to me a very
peculiar gne becausg if we compare
the figures that have been given for
three months with those for nine
months, pro rata, they are very diff-
erent Take, for example, natural
calamities. Assam is very much affilic-
ted by natural calamities. Only the
other day, Brahmaputra and other ri-
vers were in spate. That was after 31st
Warch mostly, Upto 31st March, for na-
tural calamit'es, Rs. 2,42,20,000 have
been sanctioned and for the rest of 9
months, Rs. 4,49,80,000 have been
sanctioned. That means, it js about
twice, But 9 monthg will have to go.
Similar is the case with industry;
similar is the case with labour and
employment. So, I do not know. On
the one hand, these disturbing negotia-
tiong gre going on. On the other
hand, the people living in Assam
whether Assamese-speaking people or
non-Assamese speaking, they are for
development and for going ahead.
This Budget is not even reflecting
pro-rata amount for the short-lived,
if T can say, electeg Government
That is another distributing aspect. I
think thig will not be appreciated by
Assam patriots, may be Bengali-
speaking or Assamese speaking or
speaking any language who are de-
manding development of their State.

SHRI CHANDRAJIT YADAYV
(Azamgarh): Sir, this is very un-
fortunate that after such a long time,
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we have not been able to find a satis-
factory solution to the problem of
Assam, This Budget, which should
have normally gone to the Assembly
of Assam, has come before this
august House and still I do not know
how many of these Budgetas will come
before this House. It ig g very sad
situation that for gll these one and
half hours, Assam, basically more or
lesg almost the entire Assam, re-
mained unrepresented in this House
except by Mr. Laskar. It is a very
saq situation and everyone feels about
this.

I think that Government must ac-
cept certaip realitieg about Assam and
should be very clear in its directions
on how to solve this problem and
should take very firm steps in that
direction,

The first reality which the Govern-
ment must accept today is that this
movement, whether people agree or
do not agree, has popular support.
People may or may not differ with
those who are agitating, But it has,
population support. We cannot shut our
eyes and say that this is because some
people, some handful of young people,
in collusion with some people in
bureaucracy, are trying to brow-
beat and are threatening and, there-
fore, this agitation is taking place. It
is not a fact. Has it been like that
I am sure, the administration would
have been gble to take effective mea-
sures and solved this. That is not.
Those who have seen Assam move-
ment know it very well that very old
women, those women whg had been
participants sometime in national
movement and many of those women
coming from middle-class who have
not participated in any kind of move-
ment have, by and large, participated
in this movement. The entire State,
with a lot of emotion, with lot of
feeling, with lot of resentment, with
lot of anger, lot of determination, it
participating in this movement, This
reality has to be taken note of and,
therefore, the Government should try
to look at this problem from ¢that
poing of view.
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The secong reality which the Gov-
ernment must realise is this: that this
Assam problem hag to be solved
through discussion, not through re-
pression. If the Government adopis
repressive measures, it will be very
much mistaken. But I am glad that
the Government, by and large, ac-
cepts this reality and that is why I
am glad that the Government Iis
negotiating with patience in spite of
the fact that the leaderg of the move-
ment at certain gtageg took very un-
reasonable stand. I think that the
time has come to tell the truth tg tne
youngmen that they should take this
fact into account. They might have
grievances and they have grievances.

If you say that the development of
Assam has been neglected, I agree
with you and say it is very much
neglected. Today Assam has the
least per capita income in this coun-
try. Assam people have g very
serioug demand. The econorhic deve-
lopment has been uneven in Assam.
Today if you go to the rural part of
Assam, you will find by and large
one-crop patterp still prevailing in
Assam, People have ne food and
cloth, If you compare it with Punjab,
Haryang and Western UP, Assam is
far far backward. They are socially
backward, they are economically
backward, their condition is very
serious. They have a grievance that
they will be culturally dominated;
then there is a threat to their lang-
uage; they have a serious apprehension
about it. You know very well about
the question of language and culture.
It has a very great emot'onal attach-
ment. The people have a serious
doubt that their own personality, the
distinct personality of the Assamese
people, is in danger of being destroy-
ed; that apprehension is very much
in their mind, Therefore, Govern-
ment has to find solutions for these,

The third reality which I would
like Governmeny to take into account
js this. Unfortunately the leaderg nf
the Assam movement are guided by
thig fact—they were guided, to a great
extent, by this in the beginning—that
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all non-Assamese, whether Bengali-
speaking or from any other part of
the country or even the unfortunate
refugees who came from Bangladesh,
do not belong tg Assam, The refugees
who came from Bangladesh, whether
Hindus or Muslims, were very un-
fortunate people; they had been up-
rooted in their gwn land, from their
own place of birth; they did not come
to our country very happily; the
situation was such that they had to
come, and they came. It is a reality
today that we have tg find some solu-
tion for those unfortunate pcup.e.
After they have come to Assam or any
other part of India, you cannot take
the position that they do not belong
to this country. We allowed them to
come here; we rightly help them be-
cause they needed our help, they were
in distress, they came all the way and
they have settled down. The leaders
of the movement should accept this
fact. Many of them, technically, may
not have the citizenship right, but
they have settled down here, they
have built their houses, they are cul-
tivating Jand, their children were
born here and the children have ac-
quired the Indian -citizenship—both
Hindus and Mnmuslims. But there are
forces which are anti-Muslim, anti
minorities, Some of the leaders of
the movement will say, “Hindus!
Alright; let them be here; but the
Muslimg must be sent to Bangladesh™.
Can any ong take this kind of most
inhuman attitude in thig country?
After all, what ig the tradition of
this country? We have a glorious
tradition; we are respected all over
the world for our culture and philo-
sophy. I must say that I, a5 an Indian
feel a sense of great vride when I go
to anv other country. Maybe, we are
not a very big economic power or
military power like the USA or the
Soviet Union, But people look to-
wards India today in spite of our
poverty because India has a great
philosophy, a great -civilization, a
great heritage and, therefore, people
look towardg this country ag a secular
country. Therefore, one ghould not
take thig kind of a narrow attitude:
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“Hindu refugees are welcome and we
will look after them; we will tolerate;
but the Muslims have to be gent out
with their kith and kin”. The leaders
have to be tolq in a forthright manner
that we cannot accept this kind of an
attilude. Let us accept certain main
principles and then let us try to find
a solution. Number gne is, let us
accept thig principle that we will not
discriminate between  Hindu and
Muslim refugees. We have tp accept
this fact that thoge unfortunate people
who came and settled in this part of
the country belong to us now and we
have tp tackle thig problem with
sympathy, with a human outlook. If you
want them to be distributed in some
other parts of the country, let us find
out whether they are prepared and per-
suade them. Let us look into it. If
you want special, additional financial
help, yves, that can be done because
that is a national problem; we as a
nation are willing to look into this
problem to give additional financial
help; we are prepared for that, I
think these are some of the :nain
points on which, I think this House
shoulg give guidelines to the Gov-
ernment and also give its support to
the Government, On these basic
issues let the country know, let those
people also know that this House is
one and this House expresses the
feelings of the country and of the
nation. I feel ag an Indian it is my
duty that I have to say this because
I feel that for such a long time this
problem is still pending. It is a
difficult problem. I will also say that
the present Government’s detision to
appoint two Governors is quite ap-
propriate, so that they may give more
time to that part of the country. For,
Governors to-day are not just cere-
monjal heads of States. In the
absence of the legislature effectively
functioning they have to perform as

the head of the administration very
important duties. So [ think that was
2 wise decision. 1 would also like to
say that the (Jovernors he have been
appointeq recently, coming from the
Public life, will be able to look into
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these problems with a different angle
and they will try to establish a better
rapport with the people.

I wouid also appeal that the leaders
of this agitation should also take
these factorg into consideration. If
they have really faith in participant
democracy and if they want the
Assam Assembly should properly
function, they should also co-operate
and a situation created where the
Assembly elections are held. The
report of the Governor, of course,
narrates the difficulties oy people
coming and going and the situation
was created. That kind of a govern=»
ment, we know from the beginning,
would not last. We know Mrs. Taimur
government was not going to funec-
tion because that government did not
have the backing of the absolute
majority in the House and her gov-
ernment was just a kind of a care-
taker government without having full
support of the House and did not
enjoy the full support and confidencc
of the people also. Therefore, that
government could not function.

Therefore, as soon as the situation
normalises, the Assembly elections
should be held. Side by side Lok
Sabha elections should also be held go
that the people of Assam can Jet a
duly elected government and their
view point is also represented in this
august House,

With these words I hope the Gov-
ernment will take necessary action
and 1 will request the Finance Minis-
ter. The Finance Minister is a very
liberal gnd experienced person. Re-
sides that, his knowledge i3 also
recognised. I hone he will discuss
with the Prime Minister and the
Home Minister. To-day Assam needs
a special consideration. I will be
prepared even if some major schemes
are for sometime delayed in other
parts of the country. But you have
to transfer some special amount of
money to Assam. I know some steps
are being taken. May be the ritual
increases in certain allocationg will’
not suffice. Let there be a proper-
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study. Why not the Government of
India appoint a Cabinet Minister
specially to look after Assam. I am
not saying that the Governor could
not tackle it. But we have seen in
this country we had Cabinet Ministers
to look after special situations. We
hag one for Jammu and Kashmir
when the problems were there. At
one time a Cabinet Minister was
looking after Bengal when the prob-
lems were there. I think a Cabinet
Minister of the Government of India
should be in special charge of Assam
to look after the development of
Assam at least during this period and
till Assam gets an elected govern-
ment,

Thank you very much,

MR. CHAIRMAN: Mr. Zail Singh,
SOME HON. MEMBERS rose...
(Interruptions)

SHRI G. M. BANATWALLA: How
can you close it like that?

PROF. MADHU DANDAVATE (Raja-
pur): Our Member was i a meet-
ing of the Public Undertakings Com-
mittee.

MR. CHAIRMAN: Three hours
time ig fixed Then the Appropria-
tion Bill will come before the House
when you will get the chance to
speak. But, your chit is not with me.
If you want to speak, you may do so
tomorrow.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): As a matter of
fact, we are not closing the debate.
The Home Minister will reply and
then the debate will continue. The
Finance Minister wil] wind up the
debate.

SHR1 RAVINDRA VARMA (Bom-
bay North): Mr. Chairman, the posi-
tion is like this. I crave your indul-
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gence for a minute. We are at the
same time discussing the President’s
Proclamation and the budget of a
State., It is quite obvious that a
variety of considexations will come
up in dealing with these matters.
The Business Advisory Committee,
in its wisdom, decided that these two
subjects would be dealt with to-
gether, So, three hours are given.
Now, it is quite likely that because
of the inter-relation of the issues in-
volved, the hon. Members, in their
submissions, will have to refer to one
or the other of the matters under
discussion. What 1 was anxious to
know was whether the hon. Home
Minister was winding up the debate
and whether it would be possible for
the Members wanting to make their
contr'butiong to do so later on.

. MR. CHAIRMAN: ‘The debate is
not going to be wound up. The Home
Minister will reply and the debate
will continue, Finally, the Finance
Minister will wind up the debate.

SHRI RAVINDRA VARMA: 1 do
not know whether the Home Minister
is replying to the debate or he is
only intervening.

MR. CHATRMAN: You may take
it like that, He is simply intervening.

SHRI INDRAJIT GUPTA (Basir-
hat): In that case the time limit will
necessarily have to be extended by
you.

SHRI G. M. BANATWALLA: His
intervention now is very premature.
This is my observation concerning
the Home Minister. This is an un-
welcome methog of intervention. In
your wisdom, Mr. Chairman, you
must advise the Home Minister not
to intervene at this stage.

MR. CHAIRMAN: No. 1t is the
collective responsibility of the Cabi-
net. If one Minister wants, during
the debate even, he can reply, Here
the Home Minister is simply inter-
vening.
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SHRT G. M. BANATWALLA: In
your wisdom, some direction may be
given to him,

MR. CHAIRMAN: Now, the hon.
Home Minister.
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ﬂ‘{trs!ﬂiﬁmﬁ% AW ¥ W% {NT
#7102 s NG g @ g

w aww oshiewm & <o e
w1 ot mifes zwy fmdy @, SwaT WY
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AT H 1500 FAT T STHRT TR § 4

o WY wgT 1T far A wie W avedy
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ot a7t uw wm (fgar)
AT § ofr of frew & geidiza § 0

=t e feog: warafaw d gz
g, &1 wm Y agr 7 qeAr vE@T |
(e ) & oY ¥ FioF wWiEgda
BT TI@ IYT %S APy avwar g |
20w @ e oag gy 3 gaw &%
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AT wWigar gfF gw gEwa w3
& g fagwa aff s § femma
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am & Far ¥, qEen W
TAa R & AT & 1w Tl
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73 Fradfia @ w0 gE & 7 wafag
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#fsaqn dfeadsma @, arfe &=
AW & YEHEE F AT GIHA @Y
T AR FP1 qE & AC 1 @A
%1 9ATAE drwa QAT ARSI & |
Y TA WIFAT T HI-AWNR @V §
fo agx I A wa I F fag
SNt ST gAY W §, T MR
T E | argET 9T W A% are
®T @At &, AT Aarg-feE  ar
ard aga  &feafea ad &
3g W AT Ay § 5 Fwar Jw A
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M Axga qag | g9 o g

N ax Hm qfda dm ¥ fag

e g fo @T 3T T waew

fear g o

agl a% fadfedi a1 awm &, ot
&g fadfl § vawr fAamy
I F R wE ¥ fggEm W
uF fadtsta amar &fem gwag
€t g § fv ggwfafeam arses,
AMHA WL TEATAR g HeE
qAT FHAITF | ¥ @ gO
dar g« fRad fa 2w #r qrav vy
qFF( g MY "R Fwg fadedy ww
WE A @ Q9T AR W HEN S
AIE H G Wi H@gsa ¥ 1§
W g adagdt arF @ sirfar
¥ St fs fagur ¥ s A gur

ga fafaa are # aw@ g7 gyt

IF | ¥ FrAl T oee @y gy
WISl X T ¥ @& H WX
U T A q @7 R Ty da F)
gl T WK f9ad wereawwr A
qfafesa  JFawY F qrg Y W ar
argdfia gE W wdt e qifgd
BEAT AN Y TN A WA AqTHY
w1 wifpera ¥ & | g8 TH Fwas
gare g, frdt ol 0 qaw adi g
fdt Wt X ¥ sigr AR o=T
I HFK @, THC q97 F 1%
7g fad qEt & fag aff dr afen
aF & fag #i gow F Ao & fag
2 & 1 xafag g7 et Wy ¥
AFATT F TTAA WEHRT TGTET § SqTAT
fecdamm s@w & fag o 30
gamy ag Wi a@ g-gA wrar gEad
™ gwa W Di-fa DY g e
@ AT | AGH AEA § wrErw
% s W A o o @
@ W g I g@r @l
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# ary *X g W adf afem
Ia¥ X W) ag AN¥ AR ;A
w1 W S § QT gea
# Eary AEWE F@EET SS&Y
qafen aff § 1 d=d foe B Q-
I FAET, gaw AT g e
fawmar @i wR R sEs T
A uHawA FEFA g | TEAR Higd
¥ Aga WeST W, Fgiw Wy
F) gededy Cfadwa ¥ e@w SHEE
w faar 1 g9 @ ¥ A€ waEer
A g dR A FE 3w @ N
Pg gwar g fa adaT aga ¥ @A
qréfa Y Aar adl fRar @ o
gl # gam T & @1 @A™
IR FAT T5q § | & @ A9
agwl favars feamr § fa FI1€ f
Jar AFaEr ¥ Farfdr A Ay
fa & @@ a4 @wdr § a1 gW
QAF FRATL TATH F U ¥ CHEE
a@l AN, TAF( THOQ ‘A WR
qAT QU Fwiwwa W 3T 1 afea
gia dd) § & Fgf 9¢ mmE ¥
Fa-sim gl g Fwar €

Y JHRE awrE o qgrar femi-
sfzs dema Fi A@ETR T4, TIERT
TONWA W|IT &9 4T YSAICH a7 7

it iﬂ FHE ¢ OATSaITe Erl eq&
# o wgafa ot ¥ w5 W
RC

st wAE anTEY ¢ e, dar |
AT 7y WAl waer fasr R Q)
Mgafy UswaTy WK WT X AE
w A &) )

st dw fag @ wgula Wt @
RN Y § | @ AaeT & f
B WY @t w1 Fwmowm W &
Usmfa & dayr 9 wg W "R
§ W g i wemx ¥ 0wl
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wrn famar wif § € ? Jwedw
Tga, sy ot 9t oYt €. ..

warafe WP : AgF 9L FofdE
& & %1 N qEamy < Wz
arga g X &)

S AXITH AMMFE: AW T A
Far w® )

st o fag: nonwe ol &
AmA fTT FEgIA AN JA ¥
wifawa a0 A ga @ &1 amdH
off 3 qfidy § wT ww B g
ey N AT @ FE A, H W
# gaar W g Afsa qF 9 F
g sw1-F4t aga gwadl Qi ¥
T off, W wF W Tgt I o
93 gERA FaT 7, A IA H QW BT
ar Azt TP W Af &, wafd w@
q farar a7 € ara ad ¥

q wrdar w1 wr 97 e W
43 Fr5 W 9 @ mfaw adf §
o @ MeRHT W dwrewr @

wafad  wages agr wgyfa ot wr
USA FOL aer w87 § W & =
w@ar g fa grifaw e wEmm
YQ SEAX FT GHGA FA 1§ 94
AL @EATA AT WS AU §
T za Aamy A g <@ &

SHRI SATYASADHAN CHAKRA-
BORTY: Mr. Chairman, the hon.
Minister has mentioned about ‘maxi-
mum satisfaction’. 1 would like to
know from him what he meang by
‘maximum satisfaction’.

MR, CHAIRMAN: 1t is a very
common phrase which everybody
knows. Why do you want explana-
tion for this?

SHRI SATYASADHAN CHAKRA-
BORTY: You understand what is
‘maximum satisfaction’. But others
may not be knowing about it. Please
enlighten us.
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st gWier woTg: § ST
off & faw ax am *r awmé AT
g, a'fs Ty F e’ Har g F qqv
AT | NAH &T HAAT T TR
yasr §, T Nra ¥ @ M Awy
v, ufear o w@T YT TEWr
Rasr farar oy ? |
T Y wHw A ww wmrg?
stote farg : ¥ amw ¥ ar
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g AY T FT WA g, TH AT
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WA & g & ¥AFr Al 7 qGrT
HaY F) WY HF qIEA AT
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oSt stavrer fug awug  (wiaem)
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- !.ni’
T wgy Y AT W FAT WL BT
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ot waae Tug wsaq: wuw o7
qaar & Y W & e foa
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waw ¥ g firg atg A Seowy WS
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 H3Y o W qw F mifam  wewH
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% fyeqr Ao ®%, QT %9 ¥ AgY
faor 81 wmaEw F ww FrgH 43
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Wt H A AT WYAT § a7 W o IHHY
oot T et (fan w7 faur wur §
o Uit W g AT
Famrc o feursmr g 1+ g Srae
AT A ART T SIAIEAT HAA AE F
TR HALCT AL FHHE T AFT TR
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w3 @ ot v we g § 1 S, waw
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afin v 3 Rt g ot oely
AT WR PR & T % 99w ® T
% foaware wr a¥ we waw O gua
X7 GHIHA IT % | AFY ¥ q@ A
w1 g & fo oo o soreT ) SerATT
W #T WY BT AFGT qCE o aA
Tar o 6 gw W F vk oy +f feafr
G w2 ¥ e ¥ W gW TMT Wy
W, o ge s §, fa ¥
o WET @1, SRTaTHY TS AT @R
WX ¥ AT F U@ WG TFUAL
W @ § | WIS WA v uT favarw
g afr aoritfer o sof & wemr gz
WX NEH F T F) g FAT G |
A AT &3 BT TH P g AL |

¥ s oWy 491 7 W
g & agsgm fawagr o ow
agEeim "I ) e faar sng
o’ sta faafa wwm @ sg
@ TG F AW F T F AT -
fafedi ) ot ar woT g T
w1 wfwae faar s

wdar  wg w7 ¥ gwer w@
g1
MR. CHAIRMAN: Shri
Basu. He is not in the House,

SHRI G. M. BANATWALLA (Po-
unani): Mr. Chairman, Sir, imposi-
tion of the President’s Rule on any
State is not a happy or a welcome
gituation. However, we all know that
the Government of India was left
Wwith no choice and as a last resort
the President had to impose his rale
an Assam. But I hope that everyene
in Amsern reslises that political stebi-
lity is the springboard to progress, I

Chitta

Electoral Reforms 3%4

will therefore, appesi to everyone in
all sections in Asem fe exercis#
resiraint. 1

MR. CEAIRMAN: Mr. Banatwalla,
you please comtinue tomorrow.

SHRI G. M. BANATWALLA. At
least the sentence may be allowed to
be ecompieted.

MR. CHAIRMAN: If the sentence is
completed, you may not continue to-
morrow.

SHRI G. M. BANATWALLA: Al
right, 1 will continue tomorrow,

16 hrs.
[Mr. DeruTy Spreaxer in the Chair}

MOTION Re: ELECTORAL RE- |
FORMS

PROF, MADHU DANDAVATE
(Rajapur): I beg to move:
“That this House recommends

that urgent steps be taken to effect
electoral reforms so as to improve
upon the present electoral proces-
gfes and make them free from any
drawbacks and shortcomings.”

This Motion is of great importance
from the point of view of the fune-
tioning of parliamentary democracy
in our country. If you just try to
review the functioning oy parliamen-
tary democracy in the country, you
will find that there are three ele-
ments which are extremely impor-
tant from the point of view of deve-
lopment of electoral processes and the
functioning of parliamentary demo-
cracy. Firstly, we must have a fear-
léess Purliament elected by fair and
free elections; we must have an in-
dependent judiciary before which a
number of election appeszls lie, and
we must have an independent aud
frew Blection Commission which re-
fases to be mtimidated. Those whe
believe in democracy will accept these
theee fundamental tenets. But these
who want 9 subvert democrsey In
this country would like to have a



